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31 08 2017 — C.P.920/KB/2017 — Arun Kumar Agarwal Vs. Euro Strips Pvt. Ltd.
& Ors.

'

ORDER

Ld. PCS on behalf of the petitioner is present. Ld. Lawyer on behalf of
Respondent(s) Nos.1,3,4,5,6 are present. Ld. PCS appeared on behalf of

K7

Ld. PCS appeared on behalf of respondent Nos.1,3,4 and 6 has prayed
for time to file his reply which could not be filed due to certain personal
problems. Heard, prayer is allowed. Ld. Lawyer appearin@ on behalf of
Bank (R.7) has already filed his reply with a copy to the petitioner.
Petitioner has liberty to file his rejoinder, if any, within two weeks.
Respondent Nos. 1,3,4 and 6 have also allowed 10 days’ time to file his
reply with a copy to the petitioner and another 10 days’ time is allowed to

the petitioner to file his rejoinder, if any.
The interim order passed, if any, be extended till further order.
Fixed on 20.09.2017.
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